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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
DA No 2499/1999@

New Delhi: this the 7 day of yes/eamh, ‘320013
HON'BLE MRJSSRFADIGE ,VICE CHAIRMAN ()%
HON'BLE DR;AZVEDAVALLI,MEMBER (3)
173 mpsd Neelam .Singh Raisi’i'
W/6 Shri HsSeRaisi’y

R/o w2-28 3/10, e st Block?

Vi shnu Garden
New Delhi= 18*‘3

2.5 Mrs.' Poonam, :Ja:mpgi

W/o shri sif &’Jam

R/o 68,Vishwas Road}
Vi shuas Nagar'y
Corner. Yudhishtar Gali,

Delhi- 32.1

ﬁi MrecNutan Duggal‘“
W/o shri Pauan Duggal,

R/o - H-‘lfﬁalka Ganj,
Delhi-7

All employed as Physical Education
Teachers-in the - Dlrectorate of
Education? Govtd of NCT of ‘pelhi

o.o.o.Applicants‘Iﬂ
(8y Advocate: shri BligiRaval)

Versug

13 Govtd of NCT of Delhidl

through the Chisf secretaryf
0ld Secretariatfy
Delhiil

2] The Director of Education?
Directorate of Educatmn,

Govtilof NCT of Dpelhifl o
pelhiy JJJRe spondent &

(By Rdvocate: proxy Shri Madan Mohit for Mrs, AJAhalayat)

" ORDER'Y

Applicants ek placement in the scale of

RJ440-750/= with effect from the date of their initial

appointment isd 2733082 uith consquential beneFitdd

2l Heard both side ¥
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3 Adnittedly by letter dated 273382 (Annexure-A

-2-

the pay . sgalma.(;f’_bETs/suph as applicantsjuas upgraded
from R;425-640 to R440-750] The above orders were
applicable wiediPd 5i5:815 One of the conditions
prescribed in that lettsr was that the "incumbsnts
must have rendered 3 years' ssrvice in the junior’

cadre i8¢ in the lower grade of 4256400

48  As applicants admittedly w e appointed
on 27;;%3:;82) which was the very day the aforesaid
letter was issued, manifestly they did not have

3 years! service on 273382 let alone 5055815

5 Applicants have felj.ed upon respondants;
order dated DMPI4 (AnnexureZpd) uhen the tenefits
claimed by them were granted to Shri KiLJRana and
smtikri shna Malik  but that order dated M.9704 uas
subsequently cancelled by e spondents' subsequent
order dated 93";833‘9.9 (A'nnexu:e;ﬂ), even before the
present 0A was filed on 223113995

64 Under the circumstance, neither requncBnts;
letter dated 275382 nor their order dated 70394
(uhich was subsequently cancellsd by letter datsd
938999) helps applicantsd

73 The OA warrants no intsrference’d It is

digmissedd Mo costed

( dr.ﬁ‘A»‘."svedaval‘l.i ) .(s‘;R;Adige)
Membe rd) Vice Chaiman (A)

/uq)




